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Judgement

Pius C. Kuriakose, J

1. The legal heirs of a young man aged 24 who lost his life in a road traffic
accident which occurred in the State of Andhra Pradesh being his parents and
only sister are aggrieved by the quantum of compensation awarded to them by
the Motor Accidents Claims Tribunal. In the memorandum of appeal it is urged
that for calculating the dependency compensation the Tribunal awarded a very
low multiplicand of Rs. 1,750/-. Even though the claim was that the deceased
was conducting a Pranic Healing Centre and drawing Rs. 5,000/- as monthly
income it is urged that compensation awarded under various other heads such as
transportation, pain and sufferings, funeral expenses etc. are inadequate. It is
also urged that towards loss of dependency adequate compensation was not
awarded.

2. We have considered the submissions addressed before us by the learned
counsel for the appellants and also by Sri. P. Jayasankar, the learned Standing
Counsel for the Insurance Company. We have carefully gone through the award
of the Tribunal. We are of the view that the Tribunal did not award proper
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compensation to the appellants. According to us, the notional income of Rs.
1,750/- adopted by the learned Tribunal is too low. There was every justification
for adopting the notional income as Rs. 2,750/-. Since the proper multiplier is
seen adopted and the deductions are correctly made when dependency
compensation is re-computed adopting the multiplicand of Rs. 2,750/- the
dependency compensation will stand enhanced by Rs. 64,000/-. We award to the
appellant Rs. 64,000/- more towards dependency compensation. The accident
occurred in Andhra Pradesh and the body was transported in Andhra Pradesh and
also over to the State of Kerala. We are sure that towards transportation
expenses very large amounts were expended. However as claim is limited to Rs.
4,000/- and Rs. 3,000/- is already awarded, we award to the appellant Rs.
1,000/- more towards transportation charges. We find that the compensation
awarded by the Tribunal towards pain and sufferings is inadequate. We award to
the appellants Rs. 5,000/- more towards pain and sufferings. We also feel that
the compensation awarded to the parents for love and affection on account of the
death of their only son is inadequate. We award to the appellants Rs. 5,000/-
more as compensation for love and affection. We are also equally sure that the
compensation awarded towards funeral expenses which is only Rs. 2,000/- is
inadequate. We award to the appellants Rs. 3,000/- more towards funeral
expenses. So also we feel that towards loss of estate the appellant should have
been awarded Rs. 3,000/- more and we award to the appellant Rs. 3,000/- more
towards loss of estate. Thus over and above what is awarded by the Tribunal the
appellants become eligible for a further amount of Rs. 81,000/- which we award
to the appellants. This amount as well as the amount awarded by the Tribunal
will carry interest at the rate of 7%per annum. The appeal is allowed. No costs.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/pp-joseph-chinnamma-joseph-and-… Page 2 of 2


